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N v Ocder dated 24.11,04
\21&;&\1\?\ NS ‘5“'\ Heard MreB.P.Yadav,ld.,Counsel for the
OM Wy applicant and Mr.R.C.Rath,ld.Standifhg Counsel
M for the Railways; on whom a copy of this 0.A,
' 1 has already been served,
L ‘ ?—3~\\‘0L] Mr.Yadav has exprecssed his degire to
_E = withdraw this case to workout remedy for the
%ZOP\\\\M applicant by filing appropriadtely constituted
{76\ et g;@gewv\\*'@"** representation aldressed to the Govermment of
Nt S AT ¥ — Indla/Ministry of Rallways/Railway Board through
C“AYG S the Beneral Manager to get condonation of deday

i set WAKCH

Pressgd and to get compassiconate employment for one

of the sons of the applicant.ja/
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Notes of the Registry

Orders of the Tribunal

¥
In the aforesaid premised, this O.A. is
disposed of being withdrawn., Libergy is however
granted to the applicant to workout her }emediﬁzs
in appropriate forum, |

Send copies of this order along with ocopies

I_ 740 a/[/ VLfLQ W%~ of the O,As to the Respondents and free copies

"of this order be also handed over to ld.Counsels

appearing for both the parties,




